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FINANCIAL EXPRESS

DHANVARSHA FINVEST LTD

Reqistered Office: Ragister office at 2nd Floor, Building No.4, D.J. House,

Old Nagardas Road, Andheri (East), Mumbai — 400069, Maharashtra,

GST Mo: 27ARACDIRETD1ZC
Corporate Identity Number: L2423 1MH1994PLC334457

PUBLIC NOTIGE
This i5 10 inform the Public that Aucton of pledged Gold Ornaments will ba conductad
by Dhanvarsha Finvest Ltd on 27" October 2021 at Andheri DJ House am at 11:00 4.M.
Branch address: Ground Floor, Building Mumber 4, DJ House, Old Nagardas Road,
&ndheri East, Mumbai = 400063,
The Gold Omaments to be aectioned belong to Loan Accounts of our various

Customers who have failed to pay their dues. Our notices of auction have been duly
issuedto these borrowers.

The Gold Ormaments 1o be auctioned balong to Overdue Loan Accounts of our various
Customers mentioned below with branch name.

Andheri DJ House Branch: PRADHOOO40, PRADHOOO046, PRADHOOOGE,
PRADHOD111, PRADHOO113, PRADHOO11B, PRADHOOZ207, PRADHOOZ09,
PRADHOD242 .

Chembur Branch: PRCHEQ0O03, PRCHEOOQO03, PRCHEQO0014, PRCHEOOO21,
PRCHEDOO28, PRCHEQO033, PRCHEOO037, PRCHEOQ038, PRCHEDOQO39,
PRCHEOOO42, PRCHEOOOG0, PRCHEOOOBY, PRCHEOOO09G, PRCHEOODO94,
PRCHEDO0102, PRCHED0107, PRCHEQD113, PRCHEDQ165, PRCHEQDMGY,
PRCHEDO173, PRCHEQO17Y, PRCHEDD17E, PRCHEOO18T, PRCHEOD211.

Malad Branch: PRMALOOO21, PRMALOOOZS, PRMALOODZ26, PRMALODODG?,
PRMALDO116, PRMALDO1Z25, PRMALDO1Z28, PRMALDO130, PRMALDO145,
PRMALOO149, PRMALOO155, PRMALOO197, PRMALOO203, PRMALOO2S52,
PRMALO0261, PRMALDO2E1, PRMALOD354.

Mira Road Branch: PEMIRDOO28, PRMIR0O0DA0, PRMIRDD04Z, PRMIROOO0SY,
PRMIR000BS, PRMIRDO144, PRMIRD0151, PRMIRDO192.

Thane Branch: PRTHACOD11, PRTHAODD12, PRTHADOO32, PRTHAODOO41,
PRTHAOO146, PRTHADO14&, PRTHADO163, PRTHADD164, PRTHADO1GT,
PRTHADD171, PRTHADO212, PRTHADD242, PRTHADO0246, PRTHADOD248,
PRTHADOZ54, PRTHADDZSS, PRTHADOGES.

Vasai Branch: PRVASD0O053, PRVASDO0S1, PRVASDO038, PRVASDO092,
PRVASD0108, PRVASDO10%, PRVASODD110, PRVASDO118, PRVASDO133,
PRVASDO17Y, PRVAS0018Z, PRVASO0185, PRVASDO167, PRWASODZ24,
PRVAS00230

Dombivali Branch: PROOMODOET, PROOMOOD32, PRDOMOOO3S, PROOMODO40,

PROOMONOTE, PROOMDOT42, PRDOMODT 66, PROOMODT67, PROOMOO169.
For more details, please contact Dhamarsha Finvest Lid.

Contact Person: Vinod Maskar

Contact Number(s): 9870424107

FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India

{Insolvency Resolution Process for Corporate Persons) Regulations, 2016] |

FOR THE ATTENTION OF THE CREDITORS OF

RAGHULEELA BUILDERS PRIVATE LIMITED
RELEVANT PARTICULARS

2. Date of mcorporatian u[I:m:ﬂ rale Detior

RAGHULEELA BUILDERS PRIVATE LIMITED |
130007

!.|Name of Corporate Debtor

3. | Bulbanby undar which Comporsda Debilor
Is Incorparaled |/ reqistered

.;:,. I'"rvrri:ur.ale Kentity Ma, { Limited L:alzll’,'
| Ideriification No. of Camorate Dabar

5. | Address of the registerad office and Cne BKC, A Wing 1401, Plot No. C-66. G Block, |
principal office {if any) of Corporale Debtor| Bandra Kurla Camplex, Bandra [East), Mumbai,
Maharashira -400051

Regisirar of Companies- Mumbai

U45200MH2007PTC210583

i In:;u:é'.E'lnl:.l commencement date n
respect al Corparale Deblor

dth October 2021 (Order Received
on 20th Ociober, 2021)

7.| Estimated dete of clsure of insolvency | 18th April, 2022

resokition process
B. | Nama and Registration number af tha
inselvency prafessianal acting as Inlerm
| Rasakilion Professional

Vandana Garg
Reg. No.: IBEUIPAI01APPIO0252016-1 710058

0. Address & amal of the inberm resolufon
professaanal, a8 repstencd with e boand

Address: B-307. 3rd Flpor, Lodha Supremues 2,
Wagle Iindustaal Estale, Thane, Mumbai 400604
Email: vekgargDBi89Egmail com

10) Address and a-ma o ba used for
| covmes pondence with the Interim
Fiesoiufion Professional

Address: B-307, Ird Flaor, Lodha Supramus 2,
Wage Indusirial Estate, Thanae, Mumba 300604
Emall: cirg raghufeela@gmail com

11| Last date for submissionof caims 05th Nowember, 2021

12 Clasges of craditors, if any, under clause [b) | To be Ascertamad

of sub-secton (BA4) of section 21, ascertained
by e Inlerm Resalution Profeszional

13 Mames of insoivency professionals idengfied
Iz actas authonsed epresentabse of crediors
| a3 diass [three names foreach dass)
14) (a} Relevant forms and
(b} Details of quthorized represantalives
arz gvaiatble al:

To be Ascerained

‘Weblink: https-/iboi.govinhomeldownioads
Industrial Estate, Thane, Mumbsi 400604
Derzits of audhorzed representatives to be Ascariained

4

Physical Address: B-307, Lodha Supremus 2, Wagla

Nokics i5 herebry gven that the National Company Law Tribunal has ordered the commencemeant of a |

comparate insoivency resciufian process of the RAGHULEELA BUILDERS PRIVATE LIMITED on dih
Octobar 2021 {Order Recahved on 20 Oclober, 2021).

The creditors of RAGHULEELA BLNLDERS PRIVATE LIMITED, are hereby cabed upon to submil their
claims wilh proal on ar bafore 05th Movemibsar, 202110 fe inbanm resakulion prafessional at tha acdrass
mentianed agains entry Ma, 10

The financisl creditors shal submif their claims with proof by elecironic maars oniy, All ofher crediars may

ﬂlﬂlﬂl Bank

Registerad Office: ICICI Bank Towear, Mear Chakli Circle, Old Padra Road,
Vadodara - 390007, Gujarat

Corporate Office: [CIC1 Bank Towers, Bandra Eurla Complex, Bandra East,
Murmbal - 400051, Maharazhtra

Branch Relocation Notice

On Behalf of ICICI Bank Ltd,, Erandwane Branch,
Pune (SOL ID 6461)

Dear Customers,

We wish to inform you that w.ef. Decembear 08, 2021, we are
relocating to a more convenient location. The address is as
mentioned below:

Mew Address: ICICI Bank Ltd., Final Plot No. 70/9C, CTS No. 47/9C,
Opp. BSHL Office, Karve Road, Erandwane, Pune —411004,

Tha movement of lockers to the new location is being arranged
whara yvou would be able to access them from Dacember 06, 2021.

There would be no change in your account numbers or tha
sacurity items issued to yvou. Assuring vou of the best sarvices at
all times.

Sincaraly,

Branch Manager, Erandwane, Pune
o 2

PUBLIC NOTICE

Public a1 large are hereby informed by this PubBc notice thas, Mr Ajitkuemar Rakshit Rrat: Flat Mo,
101, Krishna Krupa Ca, Op. Housing Society Lid, Vidyanagar, Dhanon Pune - 411032, & ihe
lawlul ownar and possessar of the said llal properly and mamber af the zaid Socialy menbianed
im the below Schedule

The present owner has agreed io sale the said fiat fo my Clients by receiving part Consideration
amount that the present awner has daclared and assured fo my diand that he i e sole and
absolute cwnar and mamber of the sald Fiat and the said Flat is free from all encumbrances,
charge, loans, liabilities, morgaged, ksase, lien eic. The presant owner has purchasad the said
fat property from previous cwnars Mes, Kanchan Daliatrayva Chavan and Mr. Mikhil Dattatraya
Chavan by exacubing deed of ransiar dead. The previaus owriers Mrs. Kanchan Daltatraya
Chevan and Mr. Miknil Dattatraya Chawan purchased the said Flat property friom Previous
ooyrers Mr, Anilkumar Shivraman Mair and Wrs, Krishna Andkumar Nair by execuling deed. The
previcus Owners Mr. Anilkumar. Shivearman Nair and Mrs. Krishna Andkemar Nair had
Purchased the said Flat by executing an Agreement to sahe with M3 M. K. Constructions and ihe
same has been regisierad at Serial Mo, 837172004 dated 111112009 registered in the office of
Sub Hag. Heavel Mo, WL That the above saed Onginal document Becept Mo, 8567 and Indax ||

Under Section 13(2) of the Semtruction of Financial Assets Ang

Enforcement of Security Interest Act, 2002 (the said Act.) read with Rule 3 (1) of the Security
Interest (Enforcement) Rules, 2002 (the said Rules). In exercise of powers conferred under Sectior]
13(12) of the said Act read with Rule 3 of the said Rules, the Authorised Officer of IIFL Home Finance Ltd
(IFL HFL) (Formerly known as India Infoline Housing Finance Ltd.) has issued Demand Notices
under section 13(2) of the said Act, calling upon the Borrower(s), to repay the amount mentioned in the
respective Demand Notice(s) issued to them. In connection with above, notice is hereby given, oncg
again, to the Borrower(s) to pay within 60 days from the publication of this notice, the amount
indicated herein below, together with further interest from the date(s) of Demand Notice till the date o
payment. The detail of the Borrower(s), amount due as on date of Demand Notice i.e. 16-Oct-2021
and security offered towards repayment of loan amount are as under:-

(immovable property)
Aft-thatprece—amd-parcetof thg
property being : Flat no.401 o
4th floor area admeasuring 284
sq.ft (carpet) in “C” Wing in
building named as SUNIRSH
RESIDENCY on S. No. 73/
situated at Village Damat Talukg
Karjat District Raigad
Maharashtra, India.

Borrower(s) / Guarantor(s) Date and Amount

—Mr—ATay—Kestay
Shenoi, Mrs
Chandana Ajay
Shenoi, M/s Shr
Ganesh Marketing
(Prospect No
778368, 886836
9402438)

+6-Oct=2021

Prospect No. 778368 Rs. 12,63,143/-
(Rupees Twelve Lakh Sixty Three Thousand
One Hundred Forty Three Only), Prospect
No. 886836 Rs. 75,365/- (Rupees Seventy
Five Thousand Three Hundred Sixty Five
Only), Prospect No. 940248 Rs. 1,83,607/-
(Rupees One Lakh Eighty Three Thousand
SixHundred Seven Only)

—ifthesafd Borrowers fail ;
secured assets under Section 13(4) of the said Act. and the applicable Rules, entirely at the risks, costs ang
consequences of the Borrowers. For, further details please contact to Authorised Officer at Branch Office
[IFL House, Sun Infotech Park Road No. 16V, Plot No.B-23 , Thane Industrial Area, Wagle Estate, Thane 1
400604 and/ or Corporate Office : [IFL Tower, PlotNo. 98, Phase-IV, Udyog Vihar, Gurgaon, Haryana.

Date: 21-Oct-2021  Place: Raigad Sd/- Authorised Officer For IIFL Home Finance Limited
@ I‘:ﬁtak Registered office: 27 BKC, C 27, G-Block, Bandra Kurla Complex, Bandra (E) Mumbai, Maharashtra, Pin Code-400 051
- =" Branch Office: Kotak Mahindra Bank Ltd,Zone-2 Nyati Unitree, &h Floor Yerwada, Pung Nagar Highway, Pune - 41100

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIE

E-Auction Sale Notice For Sale Of Immovable Assets Under The Securifisation An
Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002 unde
Rule 8(5) Read with rule 8 (6) Of The Security Interest (Enforcement) Rule, 2002.

Notice Is Hereby Given To The Public In General And In Particular To The Borrower (S) An
Guarantor (S) That The Below Described Immovable Property Mortgaged/Charged To Th
Secured Creditor, The Possession Of Which Has Been Taken By The Authorised Officer Of Kota
Mahindra Bank Ltd.On 24.08.2021, pursuant to the assignment of debt in its favour by BHFL, Wil
Be Sold On “As Is Where Is”, “As Is What Is”, And “Whatever There Is basis” O
25.11.2021Between 12:00 Pm To 01:00 Pm With Unlimited Extension Of 5 Minutes, Fo
Recovery Of Rs. 2472687/-as of 18-10-2021 along with future Applicable Interest Till Realization
under the loan account no.4B5RHB91513994 Due To The Kotak Mahindra Bank Ltd., Secure
Creditor FromMR. BERRU MARUTI MANE&MRS. SUNITA BIRJAPPA MANE.The reserve pric
will be Rs. 9,75,000 /- (Rupees Nine Lakh Seventy Five ThousandOnly) And The Earnes
Money Deposit Will Be Rs. 97,500/- (Rupees Ninety Seven Thousand Five Hundred Only
&Last Date Of Submission Of Emd With Kyc 1s24.11.2021Up To 7:00 P.M. (Ist.)

Property Description: SURVEY NO 705 PLOT NO.11 PLOT NO12 DISHA RESIDENC

APARTMENT 1ST FLOOR FLAT NO. 203 MAUJE WARUNJI TALKARAD DIST SATARA415124
The Borrower's Attention Is Invited To The Provisions Of Sub Section 8 Of Section 13, Of The Act
In Respect Of The Time Available, To Redeem The Secured Asset.Public in General an

borrowers in particular please take notice that if in case auction scheduled herein fails for an

reason whatsoever then secured creditor may enforce security interest by way of sale throug

private treaty.

In case of any clarification/requirement regarding assets under sale, bidder may Contact Mr.
Rajender Dahiya (+91 8448264515), Mr. Gurpal Singh (+91 7888430250) , Mr. Nilesh S. Desa
(+919822501623)& Mr. Amit Bairagi (+919607954202)

For detailed terms and conditions of the sale, please refer to the link

Https:/lwww.kotak.com/ en/ bank-auctions.html provided in Kotak Mahindra Bank website i.e
Www.kotak.com and/oron https://bankauctions.in/

Place: PUNE
Date:18.10.2021

{Dhanvarsha Finvest Ltd. reserves the right o alfer the number of accounis fo De
auctioned &/ postoone ! cance! the auction without any prior nofice. )
Dhanvarzha Finvest Lid

hias been lost and misplaced from the Present owner. That the Above original documents of said
fiat property which were inthe possession of present ewner are misplaced and same has been
reparted o the Pune Cily Polica on 171002021 Vide Lost Rapord No. 97633-2021. if anyone
fourd these edginal decurments than pease handover the said onginal documents by hand with
written acknowledgement within 10 (Ten) days from the date of publication the present Public
Molice. Paaple at lange are hersby requested thal not to use thesse arignal documents for any
kind of ransactions, if anyone doas 5o then 1he present owner shall nol be responsible for any
misuse of such documents

submi the claims with proofingpersen, by post or by electronic means

A finencial credtor B2linging fo & class, as Fsted against the entry Mo, 12, shall indicate its cheice of
authorized represeniative from ameng the thres insakhency professicnals listed against entry Ko, 13 to a0
a5 aulhanised representaliva of tha spaciliad ciass in Foem CA.

Submission of falze or misleading proofs of claim shall attract penalties.
Date: 20.10.2021
| Place: Mumbai

Sdi-

Vandana Garg
Reg. No.: IBBINPA-O01PPOO0ZS2016-1710058

SCHEDULE OF THE PROPERTY

Al the prace and parced of Property beanng Flat No.101, on the First Floor
admeasuring area 837 Sq. FL Le, 77.75 Sq. Mirs. Built up, along With Right 1o use of
Covered Car Parking Space bearing No. 01GI2800203001, Sitwated in the Society known
a5 “KRISHAN KRUPA Co. Op. Housing SDLiE‘t}' Lid.”, Wihich 15 Siluated and conslructad on
the land bearing 3. Mo, 67, Hissa No, 1B27, Situated at Vidvanagar, Village Dhanar, Taluka -
Haveli, Dist. - Pune Within the local limits of Pene Municipal Corporation, end also within fhe
Juristhclion ot Sub-ragistrar Havali Mo, | 1o XX, Pune

ADVOCATE

SUDHAKAR T. PATIL
5. Mo4%2, PATEL BUILDING,
CHANDAMNNAGAR,
EHARADI PUNE-14
EMAlL:sudhakartpatilie gmail.com
Muob. Mo, 99TOTIGSRE ¢ 9921 240448

Sd/-AUTHORIZED OFFICER,
KOTAK MAHINDRA BANK LIMITED|

Geetha ads Ramakrishna 9032242118 9440403689

DHANVARSHA FINVEST LTD

Repistered Office; Register office at 2nd Floor, Building Mo.4, D.J, Houss,
Oid Nagardas Road, Andheri (East), Mumbai - 400069, Maharashtra,
QST No: 27AAACDOBATDZC
Corporate |dentity Number; L24231MH1994PLC334457

PUBLIC NOTICE

This is to inform the Public that Auction of pledged Gold Ornaments will be
conducted by Dhanvarsha Finvest Ltd on 28" October 2021 at Hadapsar at 11:00
AN

Branch address: Dhanvarsha Finvest Lid. Shop No.209, Hadapsar Building,
Vaibhay Chitra Mandir Complex, Solapur Road, Hadapsar, Mear Canara Bank -

((X:]) State Bank of India

Slressed Azsels Recovery Branch, Mumbai Gth Flocr, “The Inlermational” 16 Maharshi Karve Boad,
Churchgale, Mumbai 400 320 Phone Mo. @ 022-2205 31163 3168

Publication of Notice regarding Symbeolic Possession

Pune

Date : 21/10/2021

of property u/s 13(4) of SARFAESI Act 2002

Maotice is hereby given under the Securitization and Reconstruction of Financial Assels and Enforcement of Securty
Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under section 13 {12} read with rule 9 of the Security
Interest (Enforcement) Rules, 2002, a demand nolice was issued on the dates mentioned against each account and
stated hereinafter calling upon them to repay the amount within 60 days from the date of receipt of said notice.

The Bormowers having faiked fo repay the amount, natice is hereby given o the Borrowers and the public in general that
the undersigned has taken symbolic possession of the property described herein below in exercise of power conferred
on himv'her under section 13(4) of the said Act read with Rule 9 of the said Act on the dates menticned.

The Borrower in particular and the public in general is hereby cauticned not to deal with the property and any dealings

0 SB State Bank of India, Retail Asset Central Processing Centre — V:RACPC 5,
102 NSG IT Park, Above Croma Shop, D P Road, Aundh, Pune 411007
Email: racpc5.pune@sbi.co.in Tel: (020) 27409800

VEHICLE SALE NOTICE

Following vehicle hypothecated with State Bank of India and now is for sale "AS IS WHERE IS BASIS

with the property will be subject to the charge of the STATE BANEK OF INDLAforan amount and interest theraon. AMNDAS ISWHAT IS BASIS™, Pune Manarpatta, Pune, Maharashtra 411028
Thi Ba ras/Directors/G torsC te G t ttention is invited to Provisi fSection 13 (B) of the Act, i, . . : : : ‘
m;ﬂ ;ﬂﬁi;&;ﬁl;ﬁ& t'ﬂ?d“&‘;;‘i"mzﬁ;jm ﬁ;;rj; o o A AR Sr. | 1) Name of the Borrower, ii) Address, Particulars of Vehicle, The Gold Dmaments to be auctioned belong to Loan Accounts of our various
P ' ' MNo. | iii) Loan Account No. Reserve Price & EMD Customers wha have failed to pay their dues. Qur notices of auction have been duly
Mame of Borrower | Name of Owner Description of tha property Date of Date of Amount cutstanding - — issued to these bormowers.
& Addrass of Property martgaged /charged Demand Passession as on date of 1. | ) Mr. Dinesh Sudhakar Dixit Model No.: SKODA RAPID AMBITION 1.5 TDI MT The Baid Dinments to bb sieioned Ak i Orscdus Lo Avtaiis ot
Notice demand Notice ii) Add— Flat No G-503 Raj Laxmi Devi | REG.No. MH 12 RF 2973 ot b i et M PR
MRS. SONIA| MRS. SONIA | Flat No. 102 on 1stfioor in Tower-1 | 15-07-2021 | 16-10-2021 Rs. Apartment, Shinde Park, Sarade | Fuel: Diesel, Color: Blue various Lustomers mentioned heiow with branch name.
RISHI RISHI of 'F Residences’ Wing 2A adm 1,17,85,156.00 Colony, Shivane, Puna 411023 Reserve Price: Rs. 7,70,540/- Pune Hadapsar Branch: PRHADOOO17, PRHADOOO18, PRHADOOO3T,
EAPG-:];JS - KAPOOR |113.84 sq mitrs (carpet area) with I:I:HunSEES One iii) Loan Account No- 38134617044 EMD: Rs. 77.054/- PRHADODOS?, PRHADODOYTO, PRHADODOOYS, PRHADOQOYE, PRHADOOQOY?,
lat Na.303, adjacent terrace and covered car rofe Seventean : - PRHADODOA3, PRHADDOOS4, PRHADOOOSS, PRHADDO101, PRHADOD10S
i i i D i hicle: 25.10. 1 7.10.2021 ¥ . y J .
Gewn CUSLL UD kg Roack . Be 01 ! il Niw02 MVEpREIION TOrSUDYY. WaTHCHG <o 10.4e i A6 1000 PRHADOD110, PRHADOO120, PRHADO0122, PRHADOO155, PRHADOD157.
EGT[EQIE- S o7 H No. ‘1 2345 SNo. & Hundred Fifty Six Date of Auction forabove vehicle: 28.10.2021 at 11:00 AWM Pune Vishrantwadi Branch: PRVIS00075, PRVIS0O00SE3.
Bungalow, Hizsa No.1/1/2 SNo. 384 H.No anly} as on 10-06- Quotation are invited with Earnest Money Deposit above mentioned for respective vehicles by Demand Formore details, please contact Dhanvarsha Finvest Ltd.
Andheri (W), 18/1 S.No 388, S.No 38A, H.No 2021 plus other Draft or Pay Order in favoring of “State Bank of India”, RACPC 5 Payable at Pune at the above Contact Person: Vinod Maskar
Mumbai 400061 1A and S.No. 3/2 al Vill Wadgaon charges address on working hours till 27.10.2021 up to 03:00 PM. In sealed cover marked as "Offer for Contact Number(s): 9870424107
Sheri within limits of Pune Purchase of Vehicle" for individual vehicle. er(s):
Municipal Corparation, Tal Havedi, Tarms and Conditions. (Dhanvarsha Finvest Ltd, reserves the right lo alter the numnber of accounls o be
Dist Pune 411011 1. The offer must be specific for above vehicles queting the vehicle number, The earnest money of the | | auctioned & posipone | cancel the auction without any prior nolice. )
5di- offer will be forfeited if the successful bidder fails to pay the quoted amount within the period of seven Dhanvarcha Finvest Ltd
Date :16.10.2021 Authorized Officer days from the date of acceptance of the offer.
Place : Pune State Bank of India

2. Please note that it is responsibility of the purchaser to transfer the vehicle on hisfher name within one
month after the delivery at his/her cost.

3. The purchaser has to take responsibilities fill the vehicle is transferred to hisfher name after the
delivery by signing an Indemnity Bond of Rs. 100/-.

4. Car Dealers/Agencies may participate in the tendering process but they have to fransfer the vehicle

R.T. EXPORTS LTD

{1 ELPURTY CIN: LE1000MH1080PLCOZE5E2
Ramestared Ofica: 508, Dalamal House, Jamnalal Bagaj Road,
Marman Poird, Mumias - 400 021 Websie: wews mexpors.com Emall: peadoflice & nexpots com

on their name. Ted Mo.: 022 40813000
5. This notice is also published for borrowers to pay our entire outstanding dues together with interest, Modice |s hersly given that
cost charges; expenses etc. on or before 27.10.2021 till 03:00 pm and close the loan account, 1. In compliance with the provisions of (he Companias Acl, 2013, the 417 Annual Gereral Messing

6. Bank/Authorized Officer hereby reserves the right to reject any or all offers without assigning
any reason thereof.
7. Contact for Inspection of vehicle: 9158000815

[AGM) of B T Esports Limitad (the Company’) will b2 held on Friday, 12" Movember, 2021
B.30 am 15T af tha Basament {Ma. 2}, Dalamal House, Jamnalal Bajaj Road, Narman Poing,
Wuiritbsal -~ 400 021 1o Iransact the Orbrary and Specy Bushesses as set out o the Notice dated
13 August, 2021 conversng the AGK

IETTTG foregt Aeaad] WgHR 9 for., §.H1. IWAHER

HiETg 2, A1 T, S, o e, .30, {9 EE ve3 wot, OF W g # 4. - 0ayel- mmmﬁw DRBT-A 3N
3-09: odechank@redifmail.com, mds@odecbank.com

el T el et TSteara] quararaad! fHater g ( 6y Hdter gEem)

& T faeg owEd] @Rt 49 4, SWEERE fFgieaHes vg Re=gaea #iw et
e A= TEHT oE gt gt (aelt) dET 2003 THR 490 S g "rEd SREE
RO, S (srramrETa) o @ R SenreTs a1 welan deden arefta T wreen widdwana JueTdl AiEs
Pl s s, il witedear aren areftermmm,

Sdf-
Authorized Officer
State Bank of India, RACPC V

Place: Punea.

The Comparry will only be sending saft copy of the Natige comening e 417 AGM and Anruial
Date: 21.10.2021

Raport 2020-2021 to the shareholders whose email [0 are registered with the Company' Regstrar
and Share Translar Agert'Daposilory Particapant &2 an tha cul-all dale i, Friday, 87 Oclobar 2021,
These sharefoklers whose emal 1Ds ane not updated with the Comparny' Registrar and Sharne
Trarsfar Agenl’ Depasitary Parlicipant can avail soft copy of the 41° AGM Mofice and Anrual
Raporl of tha Company for the financial year 2020-2021 by raising a request b the Company al
neagotics @ fexpords.com  Altamatively, the Motice of AGM and Annual Report 2080-2021 wil
glso be made available on the Company's website a1 hitp:/fwww riexports, com!

ADITYA BIRLA

Registered Office- Indian Rayon Compound, Veraval, Gujarat — 362266

o] e Rt CAPITAL - . . S oy mpany's weksi of it lsxouingen
ad Branch Office- G Corporation Tech Park, Kasarvadavali, Ghodbunder Road, Thane -400607 (MH) rorimar walraparts himl website of the Stock Exchange viz. BSE Limiled af
v | Pfle o R R, 3t/30,/302% & 3¢/v0/30%0 (wradt 13,00 @ qurlt ¥.00) DEMAND NOTICE ﬁﬁﬁﬁﬂm website of Mational Securities Depository Limited [NSDL) |.e.
! £ R a = fmmd f 1 i JAvoeng. . :
i | Here STEelt i R 31/10/3038 @ 3¢/10/R031 (FTt 10.00 7 ¥.00 Frrwa) (under Rule 3 (1)of Security Interest (Enforcement) Rules, 2002) 3. Pursuant to Section 91 of the Companies Act, 2013 snd Regulation 42 of the SEBI (Listing
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Bhasik Bhimpani

Chairman & Managing Direcior
DIN: DO160129
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